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आदेश / O R D E R 
 

PER  GEORGE MATHAN, JUDICIAL MEMBER 

   These are appeals filed by the assessee against  the order 

of the  Commissioner of Income-tax (Appeals)-17, Chennai  in ITA 

Nos.64 to 66/18-19    dated 31.05.2019   for the assessment years   

2013-14, 2014-15, 2015-16.    
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2.  Mr.V.S.Jayakumar represented on behalf of the Assessee and  

Mr.AR. V.Sreenivasan    represented on behalf of the Revenue.   

 

3.  At the time of hearing, it was submitted by the ld.A.R that 

the facts in the assessee’s case is identical to the fact in the case of 

M/s.Emgee Engineering and Construction Pvt Ltd., Chennai  Vs. I.T.O 

in  ITA Nos.2285,2286 & 2287/Chny/2019 vide order dated 04.12.2019 

for assessment years 2013-14 to 2015-16. It was fairly agreed by the 

ld.A.R that the issue is squarely covered by the decision of the  

Co-ordinate Bench of the Tribunal in the case of M/s.Emgee 

Engineering and Construction Pvt Ltd.(supra) and the appeals of the 

assessee are dismissed.  It is however, further pleaded by ld.A.R  that 

the liberty granted in the case of M/s.Emgee Engineering and 

Construction Pvt Ltd., referred to supra may also be granted to the 

assessee. 

4.  In reply, the ld.D.R vehemently supported the orders of the 

Assessing Officer and the order of the CIT(Appeals). 

5.  We have considered the rival submissions.  A perusal of the 

order of the Tribunal in the case of M/s.Emgee Engineering and 

Construction Pvt Ltd., referred to supra, shows that the Co-ordinate 

Bench of this Tribunal has held as follows:- 
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“5.  We have considered the rival submission and perused the 

materials available on record. 

6.  A perusal of the facts in the present case clearly shows that 

the appeals has been filed against the computer extract of the TDS 

traces. Admittedly, this is not an order for the purpose of filing an 

appeal before the learned CIT(A). In the circumstances, we are of 

the view that the order of the learned CIT(A) rejecting the appeals 

on the grounds that the same were not filed against the order of 

levy is upheld. However, liberty is granted to the assessee to file 

proper appeals before the learned CIT(A) in accordance of law, 

after obtaining the appropriate orders, wherein the levy has been 

made on the assessee, by following the procedures provided under 

law. In the circumstances, the appeals of the assessee stands 

dismissed.” 

As it is noticed that the facts, in the present cases are also identical to 

the facts in the case of M/s.Emgee Engineering and Construction Pvt 

Ltd., referred to supra, in the interest of justice, the liberty granted in 

the case of M/s.Emgee Engineering and Construction Pvt Ltd., by the 

Co-ordinate Bench of theTribunal, is also granted to the assessee and 

on identical findings as in the case of M/s.Emgee Engineering and 

Construction Pvt Ltd., the assessee is also granted the liberty to file 

proper appeals before the Ld.CIT(A) in accordance with law, after 
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obtaining the appropriate orders, wherein the levy has been made on 

the assessee, by following the procedures provided under law. In the 

Circumstances, the appeals of assessee stand dismissed with the 

above direction. 

6.  In the result, all the appeals filed by the assessee for 

assessment years 2013-14, 2014-15, & 2015-16   are dismissed. 

 Order pronounced in the open court after conclusion of hearing on     

23rd January, 2020, at Chennai.  

 

    
  

Sd/-     
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(एस जयरामन) 

(S. JAYARAMAN) 

लेखा सद#य/Accountant Member  

                ( जॉज� माथन) 

(GEORGE MATHAN) 

�या$यक  सद#य/JUDICIAL  MEMBER  

 चे�नई/Chennai  

 *दनांक/Dated:   23rd January, 2020.   
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